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CENTRAL ADt4INISTRATIVE TRIBUNAL: : GUWAHATI BENCH 
(0,ANo184 2006, 

DATE OF DECISION: 06.04.2006. 

Shri Ni<.Nath 
APPLICANT(S) 

Mr 1 K,K.Biswas, Mr3oy Das 

- VERSUS- 
Union of India and or-s1 

ADVOCATE FOR THE 
APPLICANT(S) 

RESPONDENT (5) 

ADVOCATE FOR THE 
RESPONDENTS 

Mr,M.U.Ahmed, AddI. .C.G.S.C. 

HONBLE MR,K,V.SACHIDANANDAN, VICE-CHAIRMAN 

Whether Reporters of local, papers may be allowed to 
see the judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of 
the judgment? 

Whether the judgment is to be circulated to the 
other Benches? 

Judgment delivered by Honble ViceçChainnan 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.84 of 2006 

Date of Order: This is the 6th day of April 2006. 

The Honble Sri K.V. Sachidanandan, Vice-Chairman. 

Sri Nirmal Kanti Nath 
S/o Late Nagendra Ch.Nath 
Ex-B.P.M. of Barengi Post Office, PtII 
P.O.- Rangirkhari, Silchar - 788 005. 

.Applicant 

By Advocates SIShri K.K.Biwswas & joy Des 

- 	Versus - 

The Union of India, 
Represented by the Chief Post Master General 
Assam Circle, Meghdoot Bhewan, 5 Floor. 
Guwahatj-781 001. 

The Post Master General 
Regional Office 
P.O: Dibrugarh. 

Senior Superintendent of Post Offices 
Cachar Post Office Division., Silchar-1. 

Inspector of Post 
Silchar South Sub Division 
Silchar - 788 001. 

Respondents. 
By Advocate Mr.M.U.Ahmed, Add LC.G.S.C. 

S IS.Msts 

SACHIDANANDAN1VC. 

The applicant has been serving as a substitute B.P.M. in 

the Berenga B.P.O. of Cachar District in the vacancy of Smti Sima 

Nath granted leave or sick leave on different occasions and different 

spells of time. The claim of the applicant is that he has got the 

requisite qualification and other norms necessitated as per Rules of 

Postal Gramin Dak Sevak. Apprehending imminent promotion and 

L.. 
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transfer order of Srnti Sima Nath in which the applicant on earlier 

occasions served the Respondents in the capacity of substitute B.P.M. 

has applied for his appointmentiengagement on the vacancy likely to 

be caused for the said reason and submitted a detailed representation 

enclosing the entire requisite Annexures necessitated for such 

employment. The reply to the representation dated 25.2.2006 

submitted by the applicant to the respondents for considering his 

prayer and granting him the appointment for the said post is still 

awaited. The applicant apprehends that' the respondents may not 

consider his appointment. Being aggrieved the applicant has filed this 

O.A seeking the following reliefs: - 

8. In the circumstances detailed above, the 

applicant humbly prays that your Lordship of this 

Tribunal may be pleased to order and pass direction 

to the Respondents to dispose of his representation 

dated25..2.06 on merit and with speaking orders and 

shall not engage or appoint any persons for the post 

of B.P.M at Berenga B.P.O. till finalization of this 

application by this TribunaL. 

81. Any other reliefs(s) as this Hon'ble Tribunal may 

deem fit and proper." 

2. 	1 have heard Mr.K.iCBiswas learned counsel for the 

applicant and Mr M.U. Ahmed learned Addl. C.G.S.C. appearing for 

the respondents. When the matter came up for hearing the learned 

counsel for the applicant has submitted that he had submitted 

written representation on 25.2.2006 before the 3 respondent, 

which is not yet considered by the respondents. The counsel for the 

applicant has submitted that he will be satisfied if the Court directs 
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the respondents to dispose of the representation within the time 

frame. The learned, counsel for the respondents has submitted that 

such a course of action may suffice the ends of justice. 

3. 	In the circumstances discussed above I direct the 3 

respondent or any of the competent authority as directed by him to 

consider the said representation (Anneicure 1)dated 25.2.2006 and 

pass appropriate orders and communicate the same to the applicant 

within a time frame of three months from the date of receipt of this 

order. 

The O.A. is disposed of. In the circumstances no order as to 

cOsts. 

Copy of the order of the OA. and necessary documents if 

any to be furnished alongwith the representation to the Respondents 

by the applicant. 
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IN THE CEN11'AL ADMIN RJBIJNA,GU 
	

TI BENCH. 

O.A. No. Rq  of 2006. 

Sn Nirmal Kanti Nath 	. Applicant 
-Vrs- 

Union of India and Others .......Respondents 

INDEX I  

SI. I  Annexures Particulars Page 
No. 

1. - Application I to 6 
2. - Verification 6 
3. Annexure: 1 Applicant's representation dated 25.2.06 7 
4. Annexures: 2-21 Photocopies of the orders of the 8-27 

Respondents for appointment of Applicant 
as substitute BPM as many as 20 times 

5. Annexures :22-23 Criteria and norms for the Post of BPM 28-32 
6. Annexures : 24,25, Qualification, caste certificate, etc. 33-37 

26, 27, 28 
7. Annexure :29 Postal receipts filed by the Applicant in 38 

support of despatching his representation 
8. * Vakalatnama 39 
9. - Acknowledgement copy of Receipt by 40 

Applicant's Advocate 

Date : 7 f 04A906. 

Place : Guwahati. 

Filed tM 

(K. K. Biswas ) 
Advocate. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 
GUWAHATI. 

O.A.No. 	of 20. 

Sn Nirmal Kanti Nath 	. Applicant 
-Vrs- 

Union of India and Others.......Respondents. 

SYNOPSIS. 

The Applicant in the instant case on various occasion right from 27.1.97 to 21.8.02 

served as a substitute B.P.M in the Berenga B.P.O of Cachar District in the vacancy of Srnti 

Sima Nath granted leave or sick leave on different occasions and different spells of time. The 
Applicant has got the requisite qualification and other norms necessitated as per Rules of 

Postal (3rainin Dak Sevak. Apprehending the eminent promotion and transfer order of Smti 
Sima Nath in which the Applicant on earlier occasions served the Respondents in the capacity 

of substitute B.P.M has applied for his appointment/engagement on the vacancy likely to be 
cause for the said reason and submitted a detailed representation enclosing all the requisite 

annexures necessitated for such employment detailing his qualification, past experience, Caste 
Certificate and other essential conditions. The reply to the representation dated 25.2.2006 

submitted by the Applicant to the concerned authorities, i.e. Respondents for considering his 
prayer and granting him the appointment for the said Post of B.P.M at Berenga B.P.O, is still 

) 

awaited from the Respondents. Being aggrieved the Applicant has approached this Hon'ble 

Tribunal praying for a direction to be imposed upon the Respondents for disposing of his said 
representation at the earliest on merit and with speaking order and till finalisation of this 

original application no arrangement for appointment/engagement of B.P.M post at Berenga 
B.P.O shall be made. 

Place: c2 
Date. 

(K.K.Biswas) 
Advocate. 



IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL, GUWAHATI BENCH, 
GUWAHATI. 

An Application Under Section 19 of the Administrative Tribunal Act, 1985), 

O.A.No................./2006. 

Sri Nirmal Kanti Nath 

S/o Lt Nagendra Ch. Nath, 

Ex-B.P.M of Berenga Branch Post Office, Pt.11. 

P.O. Rangirkhari, Silchar-788005. 

Applicant. 
Versus 

The Union of India, representing by 

The Chief Post Master General, 

Assam Circle, Meghdoot Bhawan, 5 th  Floor, 
Guwahati-78 1001. 

The Post Master General, Regional Office, 
P.O. Dibrugarh,. 

Senior Superintendent of Post Offices, 

Cachar Post Office Division, Silchar-l. 
Inspector of Post, 

Silchar South Sub Division, 

Silchar-78 8001..........Respondents. 

I. 	Details of Application is made: 

1. 	An application dated 2 5.2.06 submitted by the Applicant to the Respondent No.3 
for his appointmentlengagement as B.P.M at Berenga B.P.O in the event of Smti Sima 
Nath being promoted to the Cadre of Departmental Postman from the Cadre of 
E.D.B.P.M at Berenga B.P.O. and awaiting transfer to carry out promotional order. 

Copy of the application is annexed as Annexure-1. 

Contd... .p/2... .Jurisdiction... 



2. 	Jurisdiction. 

- 2- 

The Applicant declares that the subject matter of the application is within the 

jurisdiction of this Hon'ble Tribunal. 

Limitation. 
The Applicant submits that the application has been filed within the limitation 

period prescribed Under Section 21 of the Administrative Tribunal Act, 1985. 

Facts. 

4.1. 	That the Applicant being a citizen of India is entitled to get all his, legal, 

Fundamental and statutory rights. 

4.2. That the Applicant most humbly submits that he had on earlier on many 

occasions, as many as 20 times, of different spells and span of time, was engaged by the 
Respondents to work as a substitute employee in the capacity of B.P.M at Berenga, 

Rangirkhari P.O. vide Smti sima Nath, B.P.M of Berenga granted leave or reported sick. 

Photo copies of the office order issued by the Senior Superintendent of Post 

Office, Cachar, Silchar, the Respondent No.3, are annexed as Annexures-2 to 21 

4.3. That it is humbly submitted that the Applicant has got the necessary requisite 
qualification required for the Post of earlier E.D.B.P.M. and now B.P.M as per the 

criteria and norms fixed by the Service Rules for the Postal Gramin Dak Sevak. The 
qualification and norms for the said post as per the said Rules that the E.D. Agent for the 
(3iamin Dak Sevak are that, a Candidate shall have to be of minimum 18 years of age, 
Educational Qualification of Matriculate or equivalent standard and the person who takes 
over the Agency as E.D.S.PM/E.D.B.P.M must be one who has adequate means of 
livelihood and must offer space to serve as the Agency premises for Postal Operation 
which will serve as a provision for installation of Post Office, he should have his own 
residence and submit security of Rs.4,000/- subject to the condition that the amount of 
security should be increased or decreased according to the orders of the Divisional 
Superintendent or the Head of the Circle, as the case may be and the perfectional 
categories for such Post will be person from the reserve quota of SC, ST and OBC 
Candidates. 

Contd.....p13 .... Photo ..... 
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- 	 -3- 
Photo copies of the said criteria and relevant norms are annexed as Annexures-22 

and 23. 	 ( 

4.4. That the Applicant must humbly submits that he is having all those requirement to 

be engaged and/or appointed to work as B.P.M or E.D.B.P.M and upon which he had on 

earlier occasions, as stated above, officiated as substitute as many as 20 occasions with 
the fullest satisfaction of all his superiors. 

The testimonials in regard to the necessary qualifications of the Applicant are 

annexed as Annexures-24, 25, 26,27 and 28 in support of his claim for the said post. 

4.5. That in this connection the humble Applicant submits that his forefathers donated 

a space for opening such a building as per Departmental norms of the Post Office to 
install and carry on the Postal works at Berenga B.P.O, in addition to keeping the safe 

custody of Postal Articles, cash, stamps and other Government valuable properties. 
Naturally the present Applicant has got a legitimate claim and priority over others to get 

the Post of B.P.M at Berenga B.P.O on consequent of the vacancy arising due to the 
imminent promotion and transfer of Smti Sima Nath upon whose sick or leave periods on 

earlier occasions the Applicant had officiated on many occasions, 20 times in different 
spells and on different spans of time stated in the foregoing paràs. 

4.6. That the Applicant respectfully submits that in the event of he is being appointed 

on regular Post in the capacity of B.P.M at Berenga B.P.O he will render his sterling 
service at the cost of the interest and also carry out the instructions of the Respondents 
required to perform his duty as per norms and Rules. 

4.7. That in this connection the Applicant with most humble and placid submission 
states that some persons of the locality of Berenga with vested interest are trying to create 
manipulation in the appointmentlengagementlselection for the post of B.P.M likely to be 
caused vacant in the imminent promotion and transfer of Smti Sima Nath. 

4.8. That it is submitted that considering the qualification and the service rendered by 
the Applicant at the exigency of the Respondent at Berenga B.P.O on different occasions 
right from 27.0 1.97 to 26.8.02 as per record submitted under Annexures 2 to 21 showing 
above, the Applicant submitted a detailed representation to the Respondent No.3 with 

Contd ...... p14... copies. 
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I 
' copies docketed to the all concerned authorities enclosing the necessaiy documents 

mentioned above for consideration of his case and give him to prove his zenith capability 

in the event of his being appointed for the post of B.P.M at Berenga B.P.O. 
But it is submitted that in spite of submission of the said representation under 

registered postal covers, annexures of which is enclosed herewith as Annexures-1 & 29, 
the Applicant has not received any line of reply in granting his prayer till date. 

4.9. That apprehending some manipulation or unfair play in the matter of appointment 

of B.P.M at Berenga B.P.O the Applicant finding no other alternative has come to this 

Hon'ble Tribunal with the hope of getting justice in the matter. 

Grounds for relief: 

5.1 	That the Applicant has got all norms and requisite Educational Qualification and 

experience in serving the Post of BPMJEDBPM earlier on 20 occasions as substitute on 
different spells and time consequent of the regular employee granted leave or sick-leave. 

5.2. That the claim of the Applicant is foremost on the grounds of his previous 

experience, and qualification and the requisite norms, in addition to the space for 
installing a building and opening a Post Office as required under the provisions of Postal 

Gramin Dak Sevak system have been donated by the forefathers of the Applicant at the 
cost of the Respondent's interest right from the time of British Rules. 

5.3. 	That the Applicant belongs to the category of O.B.0 and having the Educational 
Qualification up to Higher Secondary stage with all his previous backgrounds deserves to 
be considered primarily and absolutely for the said Post from all points of view narrated 
above in order of priority over others for such appointment. 

Details of remedy exhausted: 

The Applicant humbly declares that failing to get his grievances redressed by the 
Respondents he has come to this Hon'ble Tribunal for having justice which seem to him 
efficacious as per Article-21 of the Constitution of India and there remains no other 
alternative way to get justice of his grievances. 

Contd ...... p15... Matters..... 

- 5 - 
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Matters not previously filed or pending with any other court: 

The Applicant most humbly submits that he has not filed any other application, 
Writ petition or Suit regarding the matter in respect of which this Application has been 

made by him before any Court or any other authority or any other Bench of the Tribunal. 

Relief sought: 

In the circumstances detailed above, the Applicant humbly prays that your 

Lordship of this Hon'ble Tribunal may be pleased to order and pass direction to the 

Respondents to dispose of his representation dated 2 5.2.06 on merit and with speaking 
orders and shall not engage or appoint any persons for the post of B.P.M. at Berenga 

B.P.O till finalisation of this application by this Hon'ble Tribunal. 

8.1 	Any other relief(s) as this Hon'ble Tribunal may deem fit and proper. 

Interim Relief: 

Pending finalisation of this Application your Lordships may be pleased to grant a 

direction to dispose of the representation of the Applicant dated 25.2.06 on merit with a 

speaking order. 

110. 	Particulars of Application fee: 

Indian Postal Order No...............dated.........amounting to Rs.501- ( Rupees 

fifty only) to be drawn in the Head Post Office, Guwabati, is enclosed. 

ii. 	Details of Index. 

An Index in duplicate containing the details of the documents to be relied upon is 
annexed. 

Contd........p16. .List.. 
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12. 	List of Annexures: 

1,2,3,4,5,6,7,8,9,10,1 1,12,13,14,15,16,17,18,19,20,21,22,23,24,25,26,27, 28,29. 

VERIFICATION. 

1, Sn Nirmal Kanti Nath, son of Late Nagendra Ch. Nath, aged about 34 Years, 

Ex-BP.M of Berenga Branch Post Office, Pt.H. P.O. Rangirkhan, Silchar-788005,do 

hereby solemnly affirm and verify that the contents of paragraphs 4.1 .to 4.5 are the facts 

of the case and true to my knowledge, information and believe and that I have not 

suppressed any material facts and the paragraphs 4.6. to 4.9 are my humble and respectful 

submission before this Hon'ble Tribunal. 

And I sign this Application on this j .-iay 

Place: Guwahati. 

DateP.0.20O6. 

SIGNATURE OF THE APPLICANT.. 

To 
The Deputy Registrar, 
Central Administrative Tribunal, 
Guwahati Bench, Guwahati. 



-- 
To 

Sri B.K. Marak, 
Senior Superintendent of Post offices, 
Cachar Postal Division, Silchar-l.  

0  

t 	W 	L Subject - Prayer for B P M at Benga B P 0 of Sn Nirmal Kanti Nalli of 
BerengaNathpaiapjJ 

i" 	all 
' r 	1U(h V 	4 	J•J Respected Sir, 

r 

Understanding from reliable sources that Smti Siina Nath has promoted to the cadre 
of departmental postman in Cachar Postal Division from th e  cadre of E. D B /P M at Berenga 
B 0 with immediate effect as because Smti Nath has taken postman 
from your end 	 ship training recently 

•0 

In this connection I pffer myself as a candidate for the said post at Berenga B P 0 
Necessary particulars regarding my cndidature, are appended below fS3j5al 

1 	fliat Sir, your hu,mbly petitioner has officiated 	B P as 	M. in many occasions at erenga B P 0 in place o'Smti Sima Nath which you had appioved in all respect 'ithout any complaint andobjection with full satisfaction of ni 	all supervisors 11  and general public of the locality 

2 	That Sir, youz humble petitioner has donated P 0 lind and P 0 building without any lent as per your departmental norms fonP 0 building Since its opewrg 
during the period pfBritishi Rule of my late generations 

i 73 ?M 3 	That Sir, your humble petthoneç had passed the 115 L C exanunajion which is tle maui norms for getting thepost of E D B P M. for which you bad allowed me to officiate as B P M at Berenga B P 0 in many occasions 
7 	 C3.3 4. 	That Sir, your humble petitioner had officiated as R.P.M. at BerengáB.P.o. on the strength of land donor of B.P.O. building and RS.L.C. passed candidate and his resident was also attached to the B.P.O. for sale custody of postal articles, cash and stamps and Goverment valuable property etc. 

- - 	. 	-- 	 - 

That Sir, your humble petitioner with regrets to mention here that some criminals 
and others vested interested ofpublic wanted to ihiit the eisthig B.P.0. from the main centre place to a remote area which had not approved by the then authority as because existing place was the main centre of the village........p12 

OOt  

0 
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• 6. 	That Sir, your humble petitioner willing to again officiate a&B.P.O. at Berenga . 
B P 0' as'previous occasions and will face the rnterview'at thèrmanent 
arrangedient at B P 0 	Li 	' 	 E 1 	2J 	II 	Ut LtIeiIt ' 

r 	 b 
7 	That Sir, your humble petitioner has 	qualified and acquired all requisite ' 

qualification and other norms for the post of Berenga B P 0 for which you had L t. 
allowed and approved by your following letters 1 which are now being enclosed 
(Xerox copies )as under.  

ft 

8 	1 	Memo No A-249/P F dt 20 11 97 from the S. S P /Silchar 
2 	 -do- 	dt 	58 97J 	dNli.lfl') 
3 	 -do- 	dt 27 1t97 	£ 	4 	-do-i 	13 ' 0  
4 	-do- 	dt 12 11 98 	-do- 
5 	 -do- 	dt 5 5 	98 	do- 
6 	 -do- 	dt 12 7 98 	-do- 

rn ' 7 "t4 	N 	-do- " 	dt 02 6 99 	-do- 

9. 	 -do- 	dt 27.6.2000 	-do- 
-do- 	dt 	35:2000. 	-do- . 

dt 27.6.2000 	-do 	 . 
• 	: 	i: 	-do- 	dt 4.10.2001 	-do- 

S 

N't. -do- 	dt23.7.2001 	_do_tJi..  
.. 	: 	• 4 	Tk 14:r 	'i. 	-do- ''k 	at 26.8.2002 	-do- 

15' 	'; 	-do- 	t 	dt 10 6 200251 	-do- 
16: 	•n.ii: 	do- 	dt 7.5.2002' 	d6 	43it 	'" 	r'  S  

-do- 	dt21..2002 	-do- . 	S  
. 	-do- 	dt 10.6.2002 	-do- 	 S 

-do- 	dt 	07.5.2002 	-do S  

'.. 	-do- 	dt 	05.3.2002 	-do- 	S  

........ 	S 

:5 

H 

5. 
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. 	. 	' • 
• • 	' 

F that 	-our 	ur 	•. 
'UndetIie above c•

ircumstances, 1, therefore, pra) 	hono 
•• 

. 
• 

i . 
• •'?•• 	thi1d b&kindenoughto allow me to officia eas 	. 	Bercnga c 

• 	B i 0 like other previous occaon in place o 	ii 	irna Nath v'ho 	• . • 

; 	 ¶? 
•• 	àrranernent is made from your honour and obtge. 	 , . 	• . • ; 	

&.• 	• k 

	

• 
•• 	• 

. 
• 	•.::•',• 

-' 	"-. Yours faithfully, , 

Date 25/2/2006 
 4  

(IRMAL KANTI NATH) i4 

ExBPMBetengaBPO 
• 	• 	• 	 Silchar-788005, 	 ••.•••• 

Pon 	94351 70466  
•• • 

I 

5th:1 	th hd B •• I 	* ly 4hawan 
Floor, 

t)1' 	••r'• 	 tY 	ll • 

3) SnBKSa 	SdOfpOffi 	(HQ)O'O The Sr Supdt Of Post offices, 

S 	 111 
TheSeii 

 .• ThePosthaster MD 0 Rangukhati S 0, Silchai-,0 	 • I 

 Genel Skreta,Unemp1oyededucaeAsocaan, Park Road Gandhi Bhawan, 
Silchai'-788001 	 whttcli it I4t?rn 	 1 	t 	 OU had 

ii 	 r 	
Yo's fail 	1J1loyU' 	 4 

	

• 	4• 	• 	 • 	 •• 	 •• 	•• 

Date 	25/2/2006 	
JI• 	, • 	 ••• • 	-; 	I•3 	frfltft 	4 	'nir 1u 	(Yt H ••1 

3i4 
KAfflNATH) T. 

I 	 Eia,B.P.O. 
• 

• 	 Silvb.r-788005, 	 • 
i 	 943517O466 ' • 	

•.: 	• 	• 	• 	r 	. 	Si 	In • • 	 • 	•': 	•. 	li11 • 	• 	 • • 	 •.• 	• 
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. 4 	 t 	GOVT OF INDIA 
,. 	. 	 . . 	 . 	

DEPARTMENT OF POST .  
OFFICE OF T1 SRSUPDT OF POST OFFICES CPCR DN SILCHAR7

1  

\ Who NOjm.'' 
	Dt. Silehar;78800l the. 

account with 	
S.O urr Silchar 	

F 

lb 
 perrnted to proceed on leave wthoUt allowance for. 

,ays with effect from.. 

 

The d 	itrent of 	
. 

pbher substitute is approved on the clear underSa 

substitute may be discharged by the ppointiflg auth.ri 
	,me 

without assigning any reaSOfl. 	 2 .-. - 

\ / 	F 

- _ 

	

F 	/ 
Sr.Supdt. of. 'ios)t Offices, 

/ 	 Cachar Dn., Silchr7UC 

Coyto  

Ii 
• •. . 4.*•44.S 44 • • •4•4 •.. * aa a • • • •• 14 •• 4 	•I4 	•? 	.A .. 	.-si • 

• 	• 	•• 	• 	,,••• 	• 	•• 	• 	• 	• 	••• 	, 	• 	• 	• 	•4 

He is inforrnec3J thac if,  (1) this pe1l of leave granted exerided and 

thereby exceeds 180 days or (2) if during 12 monthS he 1ve taken in 

different apells exceedS 180 days, he/she wil 	e removed fro service 

cording to Ru1e 5 of &T ED Aent ( nduct SERV CE Rules, 

f\/2. S hri/ S(f., 1'( \0J }s('rk)  

3 Trie Sr.Postinater, Silchar H 0 
4'The SDIPOS . 	 .Sub Dn, . 	 a 	• 

Sr.Supdt of Post Offices, 
Cachc.r L)n, Siichr-7880Ol 

97  

1 	 - 
-  
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GOVT. OF INDIA 	. 

	

DEPARTMENT OF POST 	.. 
eFFftE OF THE SRSUPDT. OF POST OFFICES:CACHAR.DN:SILCHAR'.7D 1 :, 

Mtco No,. / 	 Si3char-788001 the.. 

in account with 	'$&"Vs 0 ur'-r Silcha±' H.  

i& periu.tted to procee8 on leave without allowance for C4 S.lZ (J.Q 
days with effect frori 	,to  

T h t iappo in tr' en t of Sri /)t. . '( 	'iJ . 	. 
of his/her substitute is approved oh the clear understanding that the 
substitute may be discharged by the appointing authority time 

without assigning any reason. 	.. 

Sr.Supt. 	2ices, 
Cachar Dn, 	./4cOO1. 

. 	

... 	 1;? 
I.. 	 •• 4 4 •• 	. 	• 4• 	 •4 	 S 	 S  

He is informed chat if (1) this spell of leave granted extended and 
thereby exceeds 180 days or (2) if during 12 months the leave taken in 

different apells exceeds 180 days, he/she wilbe removed fron service 
a ording to Rule 5 of P T ED Age t (Conduct & SERVICE) Rules, 1C4. 

Shrj/ 	 A 	j1 
• 	

. 	tao. 	...... 	.t/v 	1'J.\.4.. 	• 	. ob 	..• 	. 	.... e 	•.. 

L.. 
/ 	3..The Sr.Postmster, Silhar 

4.The SDIPOs., 	t..1tjI 	, 	 .-. 	 . Sub ]Jn. 	 •0S 

- 	 Sr.Supdtost Offices, 
dachcLr Ln., Sa.lchir 788001. 



- 	----- , _ 

1-•• 	. 	

' 	

; 	. 	. 	- 	 . 	, 	- 

ro OOVILe 0. 

4;! 

. 	q 	
GOVT OF INDIA : 	, 	I 	• 	

' . : DEPARTMENT.OF POST 	. 	. 	. 	;* • 
OFFICE OF'TJ-E SR$UPDT OF POST OFFICES CACHAR DN SILCHAR-70)1. 

to  .!1?ti i  Si1char-738QOi the. 	..7:-./:: 7?h 
- - - 7-  'Spi/Stit:.. 	;&IY'uy; .'N Ptt 	( 	 pi •1  

i 111,114 ncc'ount with 	•S 0 ur'r Silohar H O .Q-- 
i permitted to proceed on leave withoul allowance 	c 
days with effect from 	( 97 	•to  

Th a p UO 1 ti tn en t of  
( 'vO, O&b/her ubstitute is approved on the clear uhderstna 	at the 

substitute may be disçhargdby the appointing authbr.it) 	time 
• 	without assigning.any i'ason. •j5\•j 	

•-- 4Sf . 

 

• 	 r. 

• 	. 	- 	. 	.• 	
- 	r. 	/ 

Sr.S, o updt 	\ 	ffce, 	I .'- 	' 	•' 	
' Caôhar.DhSji h7ccol, .' -? 

S. 

 

	

. 	 j& 

He 
E. lnfoi'med that if (1) this spell of leave grantd ètend arid 

thereby exceeds 180 days or
during 12 months the leave tker in 

1fferent apellsexceeda lS0\days,he/she wil
]  be removed from servie /J 	

ecoding to Rule 5of P&T ED A;te11t 41 s,  
2, 	 (Conduct & SERVICE) Ru1s, 1SX4. Sh/, 	\D( 

 • 	
SO 	 -'. 	..• 	- 	 c' L. •... . 	 - . .:. 1 	1 	 5 . I,. • • • • • 	

.. .•. . .:. . 	 . •••••4 3.TJIe Sr.Postrnaster, 	 char H o 
4 Th SDIPO. 	. 	. 	. Sub Dn. • . . ? 	I\ çi4/ •-../•• I • 

	J - 	 - 	
- 	 ) - 

Sr.Sup . of Post Offices, , 
Cachar Dn, Silchr7788OO1 

5 ( 5 I 	 S 	• 	
•,, 	•5,5• 

1•. 	 1• 

Li 



INDIl 
f 	• 	OFFICE OF THE 	::• 	 DNSILCR7 88QQ1  

MemONO 
	

0 	
• Dtth Sichar-768OOl he 

	

:c: !\c4A;t: 	, 	r.t. •, 	 in 

	

I account with. 	'\ 	 3 0 under silcpar H o/ 

I perrni1.tcd to proceed on leave w1thoullOWaIWCS 

	

I for.. 
(') 	

ay3 with efect £omT. L 	..to 

	

i 	 • 	1, 	I 	': 	. 	• 	• 	, 	., 	,: 	, 	. 	. •• 	::. 	' 	• 	. 	. 
. 	 ..'t 	h. 

The appnteflt of sri/rnt...N2.$ 

s tfher substiLute is pprovec1 sri the learunderst.afldiflg 

that the substitute may be discharged by the appointing authoii 

ty at an time ihout assigning any reaso 

'.br'. Supdt 'of ,, 	t Offices 

	

• 	,' ' 	'.:' - .'cachar n. Siihar788D 
,., 	( 	, 	,. 	. 	• 	I 	 " 	•' 	., 

cpy To- .  

j•••••••••••••••••••••• 0 ....... . ........ 
He"is informedthatif (1) this spell of. lcavegranted. 

" 	tenaed:.ar1d 'thereby ,  excedSl8O.'daysOr' (2) if during 
12 months thn lEve taken Ib' r ffcrcn spells exceeds 

17180 days,' he/she will be removed trOm service Qccording 
o Rule 5 of.- PTED Agents. '(çonduct.& Sev,c).P,ules; 	* 

'I 	
•.,'Y\'.t 	' ( ¼4, d% 	 \.4..... 

	

-. 	3. The Sr. PouxisLer, Silchar H 

The SDIOS:.' 

	

P 	 •2•• 

,Sr. 3updt OC Post Offices 
11 Cc'Tir fl 	ci1U.cir-7S8Od1 

: 	
: 	 .,'' 	- 	 -- 	• 	 .. 	- 

	

-. 	 •., 	•:. a' 	 ', 	.. 	 ..- 	 . 

	

7 	
4 	L.r 	1 1_ 

	

• 	 .. 	• 	, 	•"' 	• 	. 	• 	"- 	,:' 	•' 	'', 	 - 	 . 	, 	. 	
.4 	* 	- 

• 	- 	 - 	 '' I,. 	 ' 	 '•:'. 	' • 	- 	
'. 	

, *• .*I.) 	- 	, • 

	

- 	* 	, 	' 	
•., 	4.,... 	 , 	••-. 	.-* 	• 	. ......... 

- 	* 	 * 	' 	. 	 .•. 	 1' 	-. 	 • 	 I. 	• 	 . 	 *4 	 * 

	

* 	 . 	:. 	. 	'' 	.• 	, 	
•..:"' 	* 	 ' I 	- 	2 	 ' 	 • 	* 	 * 	

• 

"7 	-. 	.• 	f- 	- 	 ......................... 	* 	* 	-.. 	 S..  

* 	I 	
* 	* 	' 	•'. .....'i,, 	-.r 	

•' 	
* 	-."*...-- 	•. 	* 	* . 

	

* 	. 	
* 	,.t. 	- 	* 	 , 	•' 	• 	* 	•: 	-, 	__ 	-'' 	* 	* 	 . 	- 	 . 	. * 

	 ' I 	 - 	
- 	- 	 • 

• 	- 	. 	 •' 	 - 	- 	 . 	•. 	.. 	. 	* 	 .'.. 	
, 	 , 	 . 	• 	* 	. 	 . 	* 	 • 	] 

'I 	 7 	
7 	r 	• 	 1 

0 	-. 	 ' 	- 	

:1"' 	• - 	 * 	. 	. 	

'• 
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PTMNT OF POST INDI? 	. 

• 	
: FPICE OF THE SR.SUPDT0F POST OFFICE$:CCHTR DSIR7BB,°° 

Memo No../i 	J'/$?E 	..Dtd. sidchar-788001 the. , ..: f.. (.  
• 	.. si-iri/sm.  

account 	1J 	,S.O under Silchar H.0/ 
0 	

Kar. 	HOperm.ttd..t.0:.Pr0ce5d on leave yi.ho,ut a1loware 

L- J ys with effect from. 	 .to 

14, 

The appointmfl o Sri/$mt. 	
f 

as his/her substitute is approved on the clear undtanding 

that the substitute may be discharged by the app1 	ig authori 

y at any time wou taSSigfli. flg •  any reaSOfl f  

o0 
•0 	

•.• . supdt O. 	cès 
Cachar Bn,: SN 	141e 001 

Co 	
±-smt. 	 . .Nc 	1J 

•. 	• • a a •e . a.. a' a •.S* 	• •* •O0* ,  • S 	... a 0 **ttS 	• 	• • 

He is informed thtt iE (1) this spell of leave granted 

	

tendedand thereby 	es 180 days or (2) if duirg 
12 months tha lev taken in difleront spells exceeds 
80 days, he/she will be removed from service according 

0 	• 	• 	tothle .5 of &TEID Agents (Conduc,& Sérvi
•
ce) Rules, 

0 	. 	1964. 	•0 	 0, 	
0 •• 	•  

2 	Spii/'smt. k't- 	..... . 
• 	

•••'y\,• 	)1t-.0!\r* #t. 	• 	.. c7.... . 0••• 

3. The Sr. potmasLe, Sj,lchar H 

	

• 0 • 	• 0 	 • 	 • 0 • 	 , 	

0 	 • 	 0 

4 	SDIPOs. . 	 . . . , . Sub'-Dn. . . . 	. • . . . • • 

4 	

0 	 •* 	•• 

• 	 • 0 	 •., 	 • 	 0 , 	 • • 	 : •. 	 Sr. Supdt Of Post Offices 
chir i)n. jc1ar-780001 

0 	• 	 • 	'•. 	0• 	0 	• 	: 	 0 

00, 	,: . 0 ? 	• 

- 	 S 

	

00 	 00 	 4,. 	
• 	

,• 

EA 



DEPP.RT1ENT OF POST 	INDI1- 
OFPICE C THE SR.SUPDT.OF POST OFFICES:C1iOHAR DNSILC14Ai-7O80q 

Memo No A- 9Ii/P 	Dated at Si1ctar the . 

	

Shri/Smt - 	 N t\ r 	 ,,'ifl 

account with ; 	,,.S.O under Si  

is pëitted to proceed On le.ave wi 	//lonce 

for. 	.days with effect from 	tc 

t)- 	, 

• 	The. appointnent of Shri/Smt. X(.UO 	. 	 •• 
• 	

' - 	 . 	 . 	 . 	 . 	 - 

as his,' r substitutE is approved on the cjear ur 	 ncf  

that the substitute may be discharged byrie 	 g auhoi 

tjat any time without assining any reason. 	7 

• 	 ... 	 -. ip  Sr. Supdt of Po t Offices  
Cachar Dn Silc er-7880O1 

Copy Tn - 

1 	ri/Smt.. 	 Pi 
4 	 1 

	

4 	 .t 	••b 	0 

1-c is*informed th t if (1) this spell )f leave-grant d 
teridcd and thery exceeds 180 days or ,  (2) il diriiq 

	

2 mdnths 1  the leav taken ih differenb spells 	ceeds 
180 day', he/Ehe i1l be remcved from serviceaccorthg 

Fu1e 5 of 1&T hD Fgents (Conduct & Service) 	les, 
l964 	•. 	• 	

0 	 . 	 . 	.• 

f\ 	\i' c\ 	V.. k1A.fl4S9\. 	•• 6 

3.. The. Sr. PoStm8StEr e  Silchar H.O/ 
I 1ai-le)catTdr. Q4 —

oanj 

	

4 The SDIPOs 	-r)\JiA. 	. 	.. 

I- 	

- 

S. Supdt of Posi, Qf-fices 	• 
c char Dri. Sild&-788001 

• 	 • 	 0 ' 	 • 	 . 	
•,.S. 



- ,-- 	 - - - - - 	 - - - - -- . - .- 

V 	 EPRTMENT OF POST INIDI? 

	

QFFICE OF THE SR SUPDT OF POST OFFICES C1-CHT-IR D SIL 	ç 88001 

/ Memo  N .  

	

- 	
1i.y?4: ; • Dtd sidchar-788001 th 

s/smt . 	 . 	; 	/. . . 
In 

account with 	U 	•S 0 under s.ilchar 

	

pemitted to proceed on leave witho 	1owarwes 

	

//.j 	days with effect from.jo 

The appointthent. of sri/t( 	u tJ 
as his esubstituc is approved on the clear undsi 

that the substitute may be discharged by the appoint4a hor1. 
ty #at any ,  time without assigning any re.son 

Sr Supdt of P0 t Offices 
Cachar n.\Silchar-788001 

•'..;' 
Copy To 	. 	.:. 	.• 

shri/Smt?,c 	• . . 	•i 	.. 4f'ff 4 	L; . . 	•. 

• 	• 	•••••••ø• 	... 	•.iq 	•..e. 	.. 	. 	4 
He is informed that if (1) this spell of leeve granted 
oxtended and thereby exceedL' 180 d&ys or, (2) if during 
12 months the leave taken in different spells exceeds 
1 0 days, he/she i,ll be removed from service according 
bRul 5' of P&TED.Agents (conduct & Sev.td.) Rules, 
194 

si./srnt 	I 	• . . a 	 4 	r 
'V 	 v 

'rh sr. potmast.erJSilchar  H 01 Postmaster, Karimganj 
H 0. 	 - 

	

me S POs( 	..•. 

- 	 •aI..e........ 	 t,•  

, Sr. Sü1dt Of Post Offices 
Czichar Dn. Silchar-7SBOOt 

/ 

I 
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•k 	 ;4;;: 	 ij_:.__:T 
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— 	¶ / 	
: 	

J 	I 	 •SS 

/ 	 EP 7 RTMENT OF PO3T- INDI 
- 	 SR SUPT OP POST OFFICES: CCHAR DN: SILL 

- 	ç 	 1 

/Po  Mem No. 	.Dtd. S1dchar-178QoIth - 	' 	1-1"L 	 •-• 	- 	.':- 	•- 	 ./'. y-4 
Shr/Sr4  

ac3oill-it 	 ' 	 . s'á- 
 t •bced 

jii days 11th t effec £.rom, 1. 
T1 aponent 

.,. j• 	r- 	- 	 •'- 	 •, 	
, t approved on the1earunder4 md1¼fii - - 	 . 	 - - .1- 	-, - 	 •. 	 . S 	 ......._& 	•  — that the substjtute may be discharged by the ;apporhtn aH 

I ty at.5anyt.ime w1thoutassignjng any reason 

: 	

I 	

— 	' 

•Sr Supdt OfPdtôffjce ' --- 	Cachar, 	Si11iar788001'  
' COPY 
	__: 	- P....:..- 

(:S:..... ; 	

. 

tj 
 

: 

,r 	

He s 1nfpked that i'f 4( f); hi tspe 11 	 r 
I.

I 	 textended and therehyexceeds 18O dayso ()ifduring 
FM
, 	- f 	12 rnonth'te 

	

1d 	 S  • 	, 4 j  ......- S 	- 	s  '- 	- S 	55  , - i? 	 .,._ 
-.4 5 -5 *, --- •5-r- p- p •-- 	.- 	 , 	, . 

Rules $;_r 
 

	

-)2I 	 • S 	/m 	• 	• 	• • • 	 • 	 1 .5_s . • • •":- 	. . 	-• ¶. 	- 	
4 -, I 	' 	 ,S ' 	.5- 	5' 	-'.5 	 . 	

! 	• p 	t 	 p"z 	4 •'l 	f 	IsP \ 	L( 	
/ 	 V ) 	-- - .i - 	, 	p — 	 p. . The sr p3mater Si1chr i-i 

• 

*T94 N : _ 	
ly 	p 

	
4;S 

 

	

$1 	•*•p•e•e*• 	. a. 	 : 	
•c, 	 - 

g. 	

I 

- 	
r 	 p 

AW- 

p 	 4 	
tpSrP SupdtQf PQ$tOfjdes 

CchrDr - Si1cha789QO-1' 

	

J'I 	1 	 -1p 	i 4  — 	 II 	- 	

ç ..p47 	51 	1 	I.e. 	11 
I 	.- 	• 	 ., - 	 - 	 — 	

' — 
'.5 	

1 	 r 	 P 	r4 	p 	' 
l v, 	 I 	

L 

- 	- 	-.-.•. 	. 	'-. 	S 	 . 	-: 	-. 	-: 	.-:, 	- 	. 	- 	•. 	
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4 	. 	.. . 	 . 	. •i . 	: 	 ' 	• 	. 	. 	
I 	, •. •• 	

, 	

•I 	

: 
.' 	. 	- 	. 	. p • 	
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. . 	 . , ' \{ , ?(;,1• 	, 	DEPARTMENT, •cr ,POSTS: . INFt1 	 . 	i 

oFrlct OT,THESR SUP1T O POST QFICLb CiC-VR r SLCHffl-7BOOl1 

at.oc 	S i Mcm 
' rI * fILSh r1/5 rntI  

account with 	I/ ;  < l\V'.' S 0 under 1 SilChar 

Hi1aknd; - 	S 	 tied tO proceccl oi 1cavc 

fo 	' 	L 	. , ays1w1th 

to1 	 e1JT; 	v I 	I I 	 •: 	1 	

1 

The 	 Shri,7Srnt tJ 
:J: 

. . , uncE rs tridin •g that:h suhsi1Uie rny bc].s.qhe rY)py thor 

	

. . . 	.'r1tingauthokibyataflYtifl1C withput 	 V H 
.. 	.- 	* 	. 	. 	;, 	I 	. 	•• 	• ' j •'•, 	' 	 I' 

lAM _._; 	1k 	
A 	j \ 	

I 

I 	
l 	 Sr Supdt of1PoIttOt.CeS 	II 

*1 Il I 

	

I 	 a" 1  Cchar 'nISi 1ca78Od1 	'/ II 

	

1 	•1 
 

..- 	 t 	 P1 	:• 	
I 	I 	

1r4t 	.*•% 	 . 

C a py  To • ' 	I 	 I 	 I " 	 ). I 	\ /j  

I 	 1 	h/S4z. 	 ; : 	
4t2'r, 

f 	
lIi. 	 $ f L*j% 	 .{, 	 ' 	 A't 	I" 	• 

yi  
p4'.:j 	' • 	 ..I 	• 	... 	. 	. 	. 	, 	. 	' 	. 	'& 	' 	, 	rt 	. 	.4 ' 	• 

He iinformer9 th1 if 1) 	spE13 of,1 	ard , 

	

'extenec and 	 13O ay 
12'?months th 1c o 1'takei in differcrise11SXCeC' 
1BO&js, hc/h j11beemovc ,frornricccLnj 
t7u1e*5 1of'F&T G'gcntS (Conct& Sicc)cRi16s)' 

(\/('hd/Sjflt.'N 	

1: {j 

I 	
'I• 	'• 	• \ 	 • 1 	 I 	•I • (J 	'i 	 • 

3. 1TheSr Postmaster,, 
V . Hai a)nIi.H 

 

i t  
I 	4 Th*tr'IPCb, 	.. 	&.4 v') . 

Ij 44 

IL 

Sr. Supdtoi1 

Cachat 1 fl 'i1rhr788OOlI\ 
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I 	 I 	
It 	11 I* 
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J 	!'4 ss'1 

	

I 	
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1 	
I _>1 q ­.  
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, I... 
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• 	 •1 	 ••-;•. 

	

• 	•• 	- 	••• 	S. 	I 	 •1E'. •1* 
ley • 	 -. 	 1 	• 	• • 	• • 	 I  

- 	• 	• 	•" •3 
• 	 • 	 t 	 • I 

.3 	• •• I•. 	, •4 . ; 	•- I 
• 	I 	•• , • j•I 	• 	I, 

: .3 . 	•. 	• 	• I3' 
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• PE2.RTMENT CF PSTS: INI? ..  

.. . 	OFFtCE OF THESRSUPT.O? P'3T CFFICESCCH 	
rNtSILCH788OOl 

MemoNo 	
)/c 	atO 	si1har th 

Shri/Smt 
 

account with 	
S0 under Silôhar 

ilJandi H0 i perptittc1. t proceccl'OT'I 1cv without allowarcO 

for 	) 	 • . hay5 rith effect from 

to \:I 	•.•t 

	

The apointmflt of hri/Sm.li 	
*•\ L %  

his/her subtitUtO is app-oved óri the cl3' 

uncrstindin that the subsLi.ute may ,  bc c9.j7 sharged by the ippoi
I.

nting authority at any time without asigning eriy reason 

Sr. Sup1t of PostlOfilCeS 
Cachar 'n Sjlchar-78800- 

Copy To- jN 
1 Shri/Smt 	

. (L 

. 	.4 	. 	 . 	. 	 . 	. 

He i s inforrne'1 	if (1) this spell of leavc grantL 
extende 'o , abd thereby .  cxceed 1130 ays of (2) if 1uriflr 
l2rnonths the leac *ken in djffrcnt spells exccL 
180 c1y,hC/ShC will be r.move from service accorii 

o Ru1L 5 of t'&T 	LgOritS (ConrluCt & Serv;ce) R11CS 

r~,,  /2. ,  Shri/Smt '  

3 The S 	Postmaster, silchSr/PostmaSt .K imgLflJ/ 

r-Ii1akand±-H 0" 

4 The SPIPCS, 	 . 	• Subn.. 

S. SupL'OSt Of fiS 
cacharii Siich3r_78800i' 

• 	 r 

• 	-.'• 	
••. 	 •• • •< I ,•• 	•• 	 •, 	.• 	

.t • 	 • 

N 	
/ 	

1 
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It ?( 	r 
- 	- 	-. 	

t: 	' 	
.T 	, 	. 	- : • 	r 

• 	. 	 . c:F PSTS : INF'1T 	. 	S  
: 	c:'r:uc•i •C•F [ H E St. SUPflT .O.1' . 5( '3T OFFICES-i :(i(-Z-sR r j :SiLCH/R-'1E3COOl 	S 

MLm0 No 	' 	t'/M 	 j1ch3L the 	(t 

::. 	- 	: •-:- 	 • • 

account with 	C under Si1ch 	Ho/iuig 	If 
.-  

HaiJkandi,- HO is petrnitt€.rl th proccd on leav without 11 v 

for L 	£ 	 ro 	j I 	• 	with rftec L rr  

ThcaoInmptrot Shii/rnt 	 1 	H( 	\ 
t 	y 

a e ,, 
• I 	• . • . ,' 	h./ho(3uJt.ii_u1_L) 1(3 	ZVC! S 	cn) the c) 

ut1crthncJL:1ci thL Lh& 13 uh11 Jthtc imiy 1,r (1 J,9q h rg 0 by thu 

nting uthot±ty- - atny time without assiçjni ng Jfly rEa,3ori. - 

/ 	 1 	 - 

4 	 Sr Supth. ot t'oit Oftices 
Cach.r r'n 	j lcar- 188001 

, 	 55 
Copy To: - 

1 bhri/St 	 I 	 f 

- 	• 54..Cél•j5.,$ 1,t •••••••••OIS•ø'•I ...................•...,e.se 	' -_ 
tic. is InCorrnerl ti 1L if ,(1) 

 

ti -lis 9pcIJ of lonvc 	xnicA 
,oxienncU t.h "55b' cc1f.4 100 cinyn of (7) if. c1urnçi 
19 Irn  nth 	.h LI I c tctkc n in A1 f f oront rp(118 rIXCOCTh 
1E3OAoyhc/1hc " Ill, be rirno155d 	rom 9(rviCO nccorcfl nc 
t,p/Ru1C5oç1 r &V I " I g nts (Con'Juct & Sorvtco) Rul OG 

4 \ yhi/tM  

"TI 	SPostin3;tcr, Si1char/.osuc, 	r.Krirngnj/ 	- 
.. 	 / 

- 	:''- 	•, 	, 	- 	" 	- 	- 	-- 	-- 	- 	S 	••• iS 	- 	
'' . 	ac - .iC's ' ......... 	. • .. . . . 	E,ub-.n. 	r 

- Supdt. o! Post Of fics --------------. 	- 
Cachar n. 3i1char-788001  4 	 I 

S., 	

I 

Isl 

V 
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/ 	
•''' 	DEPPTM 	OF POT' ______________ 

J 	OFFICE OF Tt-IE SR.SUT4OF POST 

I 	o'? 

-- ? 	1- 	Datedt Si1ch 	the 

AP 

SFi/Smt 

 

account with' 	
,S 	undr 

is peitted to proceed on leave with,Ut al1o7flbe 

for 	L L... . 	dayS with effect from '. 1" !Y,0J 

to ...... 

	

The. ppintrnent of Sri/Sfl 	
L 	(: 

as hit/her substitute is approved on the clear 
the substitute may be discharged by the cpprintihflg. auhCr1.tY, a 

any time without assigning any reason. 

Sr. Supdt of PotiQffice6' 
'Cachar En. Silchar_78800' 

Copy 	

4 

1, sri/Smt. 	
. 

4 	0 	4 	 • 	• 	4 	0 	* 	• 	• 	• 	 0 

He is infoed that if (1) this spell of, leave gran' 
extended and thereby exceds 180 days of (2) if.diiflO 
l2ymonths te'leave aken in different spells aXrGecIS 
O days, he/she will be removed fro seice accoinc 

P&T ED gent (Conduct & service)' Rules 19S. ,Rul

}/ Sri/Sr. 
 

..V\ 
3.. The S. ostmaster, 

4,Thé SDIPOS/SS 
. ••')) 	.... 	 .'. 	. 

5. 	

0 	• 	0 ,,  ......... 

S 
Cachar Dn4 5iichr-7B800 3. 

I) 
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EI.1RTMENT 

V7 
. 	 , 

 -'FFICE CF THE.s. Su:T'T. Cr 00sa CF:t:]:s :cCFi2 C N: SI1Hr.--' 

	

N-, 	) 	 Ca(:.cd at Silchar the  

3iA/Smt 	., , 	 • 	. 
C unL with 	. 	. 	• • •\• 	S. () unc 	S:Llchar/1Ka'-., 

C :Ls 	Lt. 	t•- 	;r•'ca 0 :n 1. rvc Wi. 0 f •- 	 :.. 	 0TS wi t h effutt frm 

	

i-- 	 . 

Tho Pp...ifltii.- cf Cr/Sni+. 	I.Ll, 	. 1, 	• 	.. 	1i 
his/h r subs tjtut. is 

ao'va rn the c:Lcar unr. .rs tanji-Lhat the 
SUbstjtU'Lu iny be clischurqc 0 ib the a ppintinq a.t ty 

at any tirnu With.::uL assigning any raasari, 

Sup.t r;: 	. 	Cff:Lcs 
Cacha r Pn, Siicha r700Cg1 

C py tr 

1 	i/Sm 	
L 

Ha is i nfrmcr' that i f 

	

 ux 	 f leave CrenL ta ecaci a fl 	 ruby CXC :C0s 1 80 0 ays f ( 2) if clu ri ng 1. 2 
mcnths bh .Lecv. t kerj in 01 ffuru nt s pel.1.s uxce0s 101' C'ayS / ha/s ha will be rurn•vcy f:r - rn se1i cc acccrding 0961.1 
fule 5 If 0&T E' lgents 	n0uct & Sericc) Iulus 

ri/ç&. 	t.L)• 

3. The Sr. Oc.Stmastar Silchar/JStfls.PJ< / .....H. g, 

1. S1i'0:3/AS)?(S 	• . 	. 	
. . •j\, 

Sr. Supc7i. Of I'IJ4 
COchar 
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LEA VE SANCTION ORbERS 

(for use of the SanCtioning authothy, 
Jv 	rf 	 c 	'L 

SiISnnfKym... 
Desination)... 	 ...... O/S.O. ...... 
Di6slon ...... ... 

has been permitted to poce.ed on leave with allowances (LWA/p 	
vefbr ... (.. 	 .....days from ... 

	 , 

The appointment of Shri/S.t/Kum 
as his/her substitute isapprdved dii the clear un e.rstanchng that the substitute may be 
discharged by the appointrigauUiorjty at any time without assigning any reason. 

The Sij bstiLutcis entitici only to the minimum of the TRCA applicable to DS, 

The paid leave •at credit of the GDS for th e  half year ending on . 
after deductin'9 the paid leave now sanctioned. . is 

.. days only. 	 . 	.. 	 . 	. 

. 	. 	-. 

S,i/or E'l4p1t Post 

	

Siature of the Sancot 	thth 

	

I. 	 ,. 

ir'Smt9?üm, 	 \'...................................... 	GDS.  

 

	

3 	 :T ....... . 	............... 	. 
4 	1hc)4DQs/SD1.pOs  

cV N].290502 	 . 	. 

SCniir 'up4j ) 
H. 
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INV 

LEA VE SANCTION ORDERS . 
(for use of the sanctioning (JUthoj*)). 

(E.. 

(De.si gnaon.. , ç13.0/So.  
Division ... .(. 	................ ha be In pimitted to proceed 	withcu 	- 	' aUoancs (L\ A 	dicw for 	17 	thys from  

The appointmenot ShrilS n(K 	...... . 	 • 	.. N 
as 11 S/her substitute is, approved on the clear un Lf',rstahdir1g that the substitute niav . 
discharged by the appointing authority at any time. '.';ithout assignin.g any reason. 

The substitutc'js entit1d only t the jij blimun, of the TRA applicatle to GDS. 

The paid leave at credit of. the GDS for the half yer ending on 
after,.' deductg the paid leave now sanctioned, is 

davionly 	 I  

i h 

'rrç 11 V 	. Daic 	
5nIor pdt p 	Qffice 

Signature of the Spnctiohingt}' copy to:-  

N 	
GDS 

2 	5hr31itiXi 	N Vii )' 	k& 	'8 	(Substitute) fA/, 
3 	JcPoarnistcj 	 C(kPA/ 	1 () 

4 	rh As/Sho5  

J. 290502  
S/or' Aspdf.. tt OOh 

'oh Diyiiou, IIU71U 
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DI P R I MINt Ou,  POSI S INDIA 
OFFICE Or THE SR. SUP!)T OF POST cFrqc :CAC)JAR DN SICJIAR- 788 OO 

MI MO NO 	- 	2Z I  ft 	Dtcd Sikhu the (/ /ri 

Slul1Sflhi 	 NR 	 __) 
account wIth. . 	 SO under, Si1cbaathiganjhd 

ilakindi-H.Q ishirmii+ed to pi'oceci on 'cave without knowance fb 
( 3 	rn 	P (I 	Will) C1 cli oni 	I 	) to 	— 

I IlL, i))Oiflhlflcjfl 01  

as h s/hcr SubsI ili(e is appro\e(1 on. tI clear. u dcts1ancl ng ha lhc subsliiutc may 
be discharged by,  tie appointiig autho:i ty at aijy lime vi.t.houi any reason. 

Si. Supdf ofPosfOficCs 
(i'ac.har J)n. Silchbr-788001 

(( ),.. 

Copy 1:• 

c 

ke is informed that 	(1.) this spell of tea 	grant; 6Xtended and iicrcby 
cxceeis 180 days of (2) if during 1 2 months tbt leave taken in diffcreiit spells 
exceeds 1.80 JIL, heMe 1 J] be removed from service according to 1uk 5 of 
P&T ED Ageni (Cohduct & Service) Ru.ts 190 

)K.o :t. 	1 he Sr. Postinasir, &'Silcl ia,/ osi 

4. Th SDrQsIAsJ?bs....... 	 I............. 

Sr Su;xli o Post OJços 
CcJiar Do. iThhar-18OOj 

eP 

'' 	-r •- 	-•• 	 .. 	. 	. . 	-. 	. 	,. . 	. 	... 	- 	.. 	.. 	. 	. 	-, 	.. 
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LEA VE SAiVCTION ORDERS ' 
('for u'ç..of((e sandioning aut!umfl') 	 I• f 

Lu 	. 

Designation) 	 B 0/5 0 
Ditson 	 hs b en emitted to procecd on 1a'p ithout1 
altowances LWA'tlt'1ve. for .......... . ........dy from ..................... 

• 	 I 	/ 
2, 	The appoinu'nent of ShriISmtKum .............. .... ...................... ... ... ... ... ...... ... 
as hisiier substitute is approved on the clear understanding that the substitute may be 
discharged by the ajDpointing iuthority at any time without assing any reason. 

The substitute is ntitlecl only to the minimum of the TRCA applicable to GDS. 

The paid Icave at .crcdii' .1 the GDS for hc half year ending r. 

............................ . 	after 	deducting 	the 	paid 	leave 	now 	sanctioned, . 
.days only. 	 , 

Date   hn - Upd1, 1-wf Offic, 

	

3 asature of the Sanctiol 	&U1d4 ?tP 	iah8Q)i 

Copy to: 	 •' 	 ''.:.,. 	.. 	 • 	• . 

( 	 ' 1. 	Slin/Smt/is.um ... ........ ........ ............ ... ... ... ... ... .... ..... ................... ...GDS. 
.. 	. 	 . 	, 	 . 

ShniSnitiKum................................................................................ :.. (Substitute) 

3 	1h Postinatcr 	 I 

/ 	 ... 	

F) 	

, 	 • 	 . 	

, 	

, 	 ,, 

4; 	The AdPOsISDIFOs ...... .........  ..... ...... ...............................  ..... ...... ... .. 

ML 290502 . lc•—' 
nIor ''upetx.. lusi OjJcci, 
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. 	 LEA VE SANCTION ORDERS 
• 	 for use of the sanctioning authori.ty,) 

 fl 1 . -:. 

esignation 	LI 	B 0/S 0 	' / 
Diision 	 has been perniitted to proceed on leave witho' 
allowance (LWA), iUcw. for ...\ 	 .......... days from........ t  

fh ppontmcnt of hu/Sn)t/E n1  
as his/hcrsuhst.itute is ajproved oi The cLeat understthiding'that the substitute may be 
discharged b'vthe appointing authority at any time without assigning any reason. 

3 	Ihe ubstitut.c is cnUtled only to the mininiurn of the RCA applicable to ODS 

4, 	The piid leave t dredit of the GDS for' the, half year ending on 	' 

.................... ..... ... • after • deducthp 	the ' paid 	leave 	now 	sanctioned, 	is 
• 	 ...................'.' ...... days only. 	' 	 • 	 .. 	 , 	 ' 

bate 	
' 

q t! 
'ttp/t 1' 	Qffi/ 

	

Signature of the S inctning Authc 	r Dv'-U 	11.LEE3 J 
Copy to: 	•. 	S 	' 	• 	 , 	 , 	 ..• 	 . 	, 	 , , 

Slu L l Sut 	 r 	 N / 	

GDS 

Shn' Siit,u 	
(SubsQtu c, 

c 	, 	

'!' 	

• 3. 	The Postmaster............ 	
. ............................ 

'IheAS/SD0s 	('L1') 	"A((' 	. 	—, ', 	 " 	 '• 

~r V~ M v m • 	 - 	 , 	 . 	 , 	 , 	 ' 	, 

• 	 etTiOt J. 290502 	
, 	 • 	 'l 	Div acii 
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I 
DtPARTMENT OF POSTS : FND1A 

-- 	 OFFICE OF THE SR, SUPtT OF POST OFFICES CACI3AR ON: SILCUAR- 788 001 

EMONO. 	- 	 Dated at Silehar the 

Shri1Sint.. ... ..S,Tr'T 
account With. . ,. 	 SC) under Silchar/Kimg.anj—ad Ii1kandi4.O is permittd 10 proceed on eave without allowance for ............. 

	

 
with efct from 	/  

'Uk. appoinl:ment Of S1iri/S ....... 
as hisIm - substitute is approved on the clear understanding that the substitute may 
be discharged by the appojntin g  autho;-ity at any time wjlhout any reason. 

Sr. Supdt of Posif Offices 
Cachar Dii. Siichar-788001 

Copy to:- 

1. Shijnii 	C4):.( ............. 
m\.C*'k(.. 	. .............. 

ETc is inforned that if (1) (hk peit of leave grant extended and thereby 
CXCeCS 180 days of (2) if during 12 months th leave taken in different spells 
exceed s 180 days, le/s.he will be removed from service according to Rule 5 of 

liD Agents (Cn(tüct & Service) Rules 194. 

	

.' S.......).7 ..... 	' 	 , &Q.. CI 
The Sr. 1°ostmaster, 

The SDIPQ/ASPCs........... 

	

Sr. Supdt 	os 
Lachit Dii. ilcha-78OO1 

/ 



• 	 •. 	 •.•. 	. 	 ;_ 	 : 

A 

DEP1UTMEN'f 01? POSTS INJ)JA - 	 'OFFICE. Oil HE SR, SUPIYF OF POST OIIflCES :CACIJAR i)N: SJLC.L-IAR- 788 001 

MEMO NO. 	 Dated at Silehar the ......... 	. 

accouffi 	ith . 	....,.. ..., 	5,0 	iD Sheila 	jaT)d 	ih JiaftndULO is pii'I1?o 	'bi .eve wi lhou t' ai1owaiicfoj - 
with ci ct from 	 . to 

The apporniii!ent of Shrj'S I . 	. 
as his/her substitute is approved onAiie c/ci1/thia 	 iitttie sGii 
be discharged by the a.ipOinting autho:ity at any time without any reasth. 

Sr. Supd of1st Offices 
Cachar Dn. SiIchar-78OOj 

Copy to: 

1. 	
0 He i 'nfrrned 	d (j) t1ii 	if 6. , 1eavc gt ant extended antd thereby 

\ceeds 1St) (la%' of (2) if dutuig 2 months the icive taken in diffeicnt spells 
exceeds 180.hd/shë will be ;moved from service acordizig to RUle ,5 of ,  P&T El) 'A' ni' (Condci & Servke) Piles 1964., 

\Shimt. 	 /r-v( 	
....... i............. ..... 

3 1 hc Sj' i'o'naster 	11ir1lotün, sti Klnrnganj 'J -1aija.kanli H. C) 	 / - 
4. Thv SDIPQ 	 c)......... .. ..... 

0 

Cachar Dii. Silehar-788001 



SECTION IV 

Method of RecruItment 
(1) InstructIons regarding ,elcctlon.—Thc question of consolidating 

various instructions issued from time to time governing the appointment and 
other service conditions of ED Agents has been engaging the attention of this 
Directorate. After careful examination of all aspects of employment of ED 
staff, it has been decided to observe the following instructions, scrupulously 
while making selection of ED Agents:— 

Age: 
The minimum age-limit for employment as ED Agent will be 18 years 

and maximum age up to which an ED Agent can be retained in service will be 
65 years. The Director-General, Posts and Telegraphs, may consider relaxa-
tion of this age-limit in exceptional cases. 

Educational Qualifications: 

ED Sub-Postmasters and Matriculation, [The selection should be 
ED Branch Postmasters: 	based on the marks secured in the 

Matriculation or equivalent 
examinations. No wcightagc need be 
given for any qualification(s) higher than 
Matriculation.] 

ED Delivery Agents 	VIII Standard. Preference may be given 
ED Stamp Vendors and 	to the candidates with Matriculation 
All other Categories of qualifications. No weightage should be 
EDAs. given for any qualification higher than 

Matriculation. Should have sufficient 
working knowledge of the regional 
language and simple arithmetk so as to 
be able to discharge their duties 
satisfactorily. Categories such as ED 
Messengers should also have enough 
working knowledge of English. 

Income and ownership of property: 
The person who takes over the agency (EDSPMIEDBPM) must be one 

who has an adequate means of livelihood, The person selected for the post of 
EDSPMJEDBPM must be able to offer space to serve as the agcncy premises 
for postal opera' ns. The premises must be such as will serve as a small 
postal office with provision for installation of even a PCO (Business premises 
such as shops, etc., may be preferred). 
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SWAMY'S—POSTAL ED. STAFF 

AppoIntment of EDBPM byluspectors.-.--With a view to cnsurng 
qui& administration, it has been decided that where there is no contest for, the 
post of EDBPM, the Inspector of Post Offices can make the appointment in 
anticipation of the formal approval of the Superintendent of Post Offices. The 
formal orders in this connection will be issued by the competent Appointing 
Authority, namely, the Divisional Superintendent. In other cases, where there, 
are rival claimants, the Inspector of Post Offices would be required to obtain 
the prior approval of the Divisional Superintendent before appointing any per-
son as EDBPM. 

(D.G., P. & T., Letter No. 18/3/62-Disc., dated the 30th Januaxy, 1965.] 

ProvIsional appointment of ED Agents.—It has come to the notice 
of this office that provisional appointments made to ED posts are being 
allowed to continue for indefinite periods and when regular appointments are 
made, the provisionally appointed persons do not readily hand over the 
charge. The following instructions are issued in this regard:- 

(1) As far aspossible, provisional appointments should be avoided. 
- Provisional appointments should not be made to fill the vacancies 

caused by the retirement of ED Agents. In such cases, the Appoint-
ing Authority should take action well in time before the retirement 
of the incumbent ED Agent, to select a suitable successor. 
Wherever possible, provisional appointments should be made only 

'fór'ipecffic piëriods. Thpinted'eshoWd 'begivento-
understand that the appointment will be terminated on expiry of the 
specified period and that he will have no claim for regular appoint-
ment. Where a new Post Office is opened or where a new post is 
created or where an ED Agent dies while in service or resigns from 
his post and it is not possible to make regular appointment inimedi-
ately, a provisional appointment should be made for a specific 
period. The offer for appointment should be in the form annexed 
(Annexure-A). 
Where an ED Agent is put off duty pending departmental or judi-
cial proceedings against him and it is not possible to ascertain the 
period by which the departmental/judicial proceedings are likely to 
be finalized, a provisional appointment may be made, in the form 
annexed (Annexure-B). It should be made clear to the provisionally 
appointed person that if ever it is decided to reinstate the previous 
incumbent, the provisional appointment will be terminated and that 
he shall have no claim to any appointment. 

- Even in cases where an appointment is made to fill the vacancy caused 
by the dismissal/removal of an ED Agent and the dismissed/removed em-
ployee 'has not exhausted all channels of appeal, the appointment should only 
be provisional. The offer for appointment should be in the form annexed 
(Annexure-B). 

I 
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METhODOP RECRUfl1T  

who are appointed provistonally and subsequently cfisc6rged from se ' vice 
duetoadmmistrativereasons, ifatthetimcofdischargetheyhadputjnnot 
less than three years' continuous approved service. In such cases, their names 
should be included in the waiting list of ED Agents discharged from service, 
prescribed in D.G., P. & 1., Letter No. 43-4/77-Pen., dated 23-2-1979. 

3. These instnzctions may be brought to the notice of all Appointing 
Authorities. 

(DO., P. & 1., Latter No. 43-4t77-Pcn., dated the 18th May, 1979 and Cir. No. 
19-34/99-ED & I'B dated the 30th December, 1999.] 

ANNEXURE -A 
[In Duplicate] 

Whereas the post of Extra-Departmental ....................... ........ (Name of Post and Office of duty) has become vacant/has been newly created and it is not 
possible to make regular appointment to the said post immediately the 

. (Appointing Authority) has decided to make provisional appoint-
ment to the said post for a period of (period) from . ................... to ..................or till 
regular appointment is made, whichever period is shorter. 

Shri ........ .......... (Name and address of the Se!ecte4 person) is offered 
the provisional appointment He should clearly understand that the provisional 

- appointment -will-be-terminated -when-regular appointment-is made and he 
shall have no claim for appointment to any post. 

The .................. (AppointingAuthority) also reserves the right to terminate 
the provisional appointment at any time before the period mentoned in 
Pars. I above without notice and without assigning any reason. 

Shri ..........................will be governed by the Extra-Departmental Agents 
(Conduct and Service) Rules, 1964, as amended from time to time and all 
other rules and orders applicable to Extra-Departmental Agents. 

In case the above conditions are acceptable to Shri ..................... (Name of 
the selected candidate) he should sign the duplicate copy of this memo and re-
turn the same to the undersigned immediately. 

Appointing Authority 
To 

Shri ...................... 

ANNEXURE -13 
[in Duplicate] 

Whereas Sin-i .................... (Name and Designation of the ED Agent who has 
been put off duty/removed/dismissed) has been put off duty pending finaliza-
tion of disciplinary proceedings and judicial proceedings against him has been 
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SECTION IV 

• . 	Method of Recruitment 

(1) Instructions regarding selection.—The question of consolidating 
various instructiOns issued from time to time governing the appointment and 
other service conditions of-ED Agents has been engaging the attention of this 
Directorate. After careful examination of all aspects of employment of ED 
staff, it has been decided to observe the following instructions scrupulously 
while making selection of ED Agents:- 
1.Age: 

The minimum age-limit for cniployment as ED Agent will be 18 years 
and maximum age up to which an ED Agcnt can be retained in service will be 
65 years. The Director-General, Posts and Telegraphs, may consider 
relaxation of this age-limit in exceptional cases. 

EducationaL Qualifications: 
ED Sub-Postmasters and Matriculation. [The selection should be 
ED Branch Postmasters : based on the marks secured in the 

Matriculation or equivalent exanlina-
tions. No weightage need be given for 
any qualificatidn(s) higher than Matri-
culation. 

ED Delivery Agents 	VIII Standard. Preference may be given 
ED Stamp Vendors and 	to the candidates with Matriculation 
All other Categories of qualifications. No wcightagc should be 
EDAs. given for any qualification higher than 

Matriculation. Should have sufficient 
working knowledge of the regional 
language and simple arithmetic so as to 
be able to discharge their duties 
satisfactorily. Categories such as ED 
Messengers should also have enough 
working knowledge of English. 

Income and ownership of property: 
The person. who takes over the agency (EDSPM/EDI3PM) must be one 

who has an adequate means of livelihood. The person selected for the post of 
EDSPM/EDBPM must be able to offer space to serve as the agency premises 
for postal operations. The premises must be such as will serve as a small 
Postal Office with provision for installation of even a PCO (Business 
premises such as shops, etc., may be preferred). 
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4. Residence: 
(1) The EDBPMIEDSPM must be a permanent resident of the village 

whcrc the Post Office is located, lie should be able to attend to the Post Office 
work as' required of him keeping in view, the time of receipt, despatch and 
delivery of mails which need not be adted to suit his convenience or his 
main -avocation. 

ED Mail Carriers, Runners and Mail Peons should reside in the 
station of the main Post Office or stage wherefrom mails originate/terminate, 
i.e., they should be permanent residents of the delivery jurisdiction of 
the Post Office. 

ED Agents of other categories may, as far as possible, reside in or 
near the place of their work (Letters No. 5-9/72-EL Cell, dated 18-8-1973 and 
No, 43.312/78-Pen., dated 20-1-1979, stand modified to this extent). 

5. Security: 
ED Agents of all categories including El) Delivery Agents should 

furnish security of Rs. 4,000 subject to the condition that the amount of 
security should be increased/decreased so as to be equal to the amount of cash 
and valuables that is authorized to be entnisted to them under the orders of 
Divisional Superintendent or the Head of the Circie, as the case may be. 

6. Preferential Categories: 
With reference to the last orders issued under Letter No. 43-191/79,-Pen., 

dated 22-6-1979, fixing the four preferential categories according to the 
earlier orders issued vide D.G., P. & T., Lctter No.. 43-14/72-Pen., dated 
2-3-1972, No. 43-246/77-Pen., dated 8-3-1978, to Scheduled Castes and 
Scheduled Tribes candidates; and No. 43-231/78-Pen., dated 17-21979 
(regarding Ex-Army Postal Service Personnel); No. 43-312/78-Pen., dated 
20-1-1979 (regarding Backward Classes and weaker scctions of Society) and' 
to the educated unemployed persons, it is clarified that the above preference 
should be subject to first and foremost condition that the candidate selected 
should have an adequate means of livelihood, which though already 
prescribed, seems to have been ignored for some time past cspecialy. in view 
of these preferential categories being introduced in the above orders. 

The criterion to judge"adequate means of livelihood" should be that, in 
case he loses his main source of income, he should be adjudged as incurring a 
disqualification to continue as EDSPM/EDBPM. In other words, there must 
be absolute insistence on the adequate source of income of EDSPMIBPM and 
the allowances for his work as EDSPMIBPM must be just'supplementary to 
his income. To etisure this condition, the candidate must bi able to offer 
office space to serve as the agency premises for postal operations as well as 
public call office and as such, business premises such as shops, etc., must be 
preferred regardless of the various categories of preferences mentioned above. 

DO., P. & 1'., letter No, 43-84/80-Pen., dated the 30th January, 1981 and concndum, 
dated the 29(h March, 1981, t).G., Posts Letter No. 41-301/87-Pu-1 (ED & Trg.), dated the 
6th June, 1988 and No. 17-366/91-E1) & Trg., dated the 12th March, 1993. 1 
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Preferential educational qualification clause in respect of GDS other than 
GDS BPM/SPM upheld by the Supreme Court: 

A judgmen;, dated 16-7-2001 of the Hon'ble CAT, Punjab and Haryana 
Circle, Chandigarh has been brought to the notice of this office which was 
delivered in Writ Petition No. 126212001 filed by Shri Ram Kurnar against the 
Judgment of the CAT, Chandigarh in O.A. No. 3991HR/2000 vide which his 
selection was cancelled though he was appointed on the basis of preferential 
qualification, i.e., Matriculation to the post of EDDA. 

In its judgment, the Hon'ble High Court has deliberated upon the various 
judgments passed by the Hon'ble Supreme Court upholding the validity of 
preferential educational qualification clause prescribed by the Government for 
recruitment to a post and upheld validity of preferential clause prescribed with 
regard to educational qualification of GDS (other than GDS BPM!SPM) ride 
letter, dated 12-3-1993. 

[0.0., Posts, Lr. No. 15-52/2001-ED & Trg., dated the 15th January, 2002. 1 

Office of the ....................................... 

ORDER OF APPOINTMENT 

No. .......... .. ................... , dated at . ... .. . .. ..... .. 	........ .. ......... the 	........................... 

Shri ............................, son of .......... ..... ... ..... ..is hereby appointed as ED ...... ...... ........... 
with' effect from ... . ... .....forenoon/aflernoon. He shall be paid such 
allowances as are admissible from time to time. 

Shri ............ . ........ should clearly understand that his employment as 
ED ........ . ........ .... shall be in the nature of a contract liable to be terminated by him 
or by the undersigned by notifying the order in writing and that his conduct 
and service shall also be governed by the Posts and Telegraphs 
Extra-Departmental Agents (Conduct and Service) Rules, 1964, as amended 
from time to. time. 

If these conditions are acceptable to him, he should communicate his 
acceptance in the enclosed pro forma. - 

(Appointing Authority) 

To 
Shri 

ACKNOWLEDGEMENT 
I . ........... ................ ............ , acknowledge the receipt of your Memo No................ 

dated the ......................................... . and hereby accept the appointment of ........ 
under the specific condition that my appointment is in the nature of a contract 
liable to-bc terminated by notice given in writing. 
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GOVERNMENTOFASSA1 

DIRECTORATE OF HEALTH SER\1 ICES 
ir ci 	m) 

CERTIFIC,ATE OF BIRTH 
(i cc 	) 

ISSUED UNDER SECTiON 12/17 of the Reisratjoi of Births and Deaths Act. 1969. 
1 ,0 

This is to Certify Anal the fo1lovin 	information has been taken from the 
:) original record of' birth 	hich is the r;isier for 

Re2lsrratioii unit 	 Ds1n ................. of the State or Assam. 

CN tc 
 -------- 	 r5I:  

--------- 
Sex,w :. ---------------- 
Date of Bnh 

CO 	ut 

•. 	aae of athei i 	 t1 
4 Name of Moiher/i 

 Recistration No./i --------------

Date of Reisiratjon/  

; 	 SEnt C 	ru• 	 5i7 tP' D 	Priar aLi 
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ASSAM HIGIIER SECONDARY "EDUCATION COUNCIL 
REGISTRATION CERTIFICATE H t1 No-"1 00312Q 	 Date/f /'7/ 

1 P11  
Certified that  

son / daughter of Z& /io 	e% 
a iudent oJ 	 Cof,1e I H S School 

is registered as a student of this CthIcil. 
008120 

His / Her Registration Number is of 1991-92.,'.. 

As 1 5 00 Secrelary, 	.., 

Assarn Higher Secondary Education CouñciL 
Guwahati-781 001 

4' 
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LU Llie 	

Comunty' UO (2): Caste v'bicfi is reëognjsed as OTHER BACI'WARD r- 	 V 	
V• V 

@ C4ZSSES caste by the Govt. V  of Assarn. 	V 	

V 	
V J'J3 	j<4fl -jJ and hisIh.famuly ordinarily resides in - ® ViI1ageJ 	fl 	 P. 0 	 Ccbar Districi of the state of La     
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LA TN 4  
muAi ADMLNISTATIV1 
Glwahftti BENCH 

)S... 	f 20Ot 

$-z 	 Appellant 
Pet itionér 

Versus 

Clxs
Respondent 

Opposite party 
2 
T Know all men by these Presents that the above named 0  0 W 4O.Y4 

A- ..n.....n. ..e......... ......n... •..•s.. ............ .... o ... do here by 
nominate, constitute and appoint 	 •:I . .. 

and such of the undermentioned Advocates 
as shall accept thij Vakalatnarna to be my/our true and lawful Advocates to 
appear and acV for mo/us in the matter noted above and in connection there 
with and for the purpose to do all acts whatsoever in that connection includ-
ing depositing or drawing money, filing in or taking out papers, deeds of 
composition etc. for me/us and on my/our behalf and/we agree to ratify and 
confifm all acts so dote by the said Advocates as mine/ours to all intents 
and purposes. In case of non payment of the stipulated fee in full no 
Advocate will be bound to appear or act On my/our behalf. 
In witness whereof I/we here unto set my/our hand on 

.... ,....;............................ ... ....fl....,.flfl.o.,.. day 	 .i 

Adsrooates 

N. M. Lahiri 
Prasanta Kumar Barua 
Bijoy Kumar Das 
B.C. Das 
B. Banerjee 

And Accepted 

J. L. Sarkar 
AshisDasgupta 

• B. M. Buzar Baruah 
Nisitendu Choudhury 

• 	 Manik Chanda 
Ash Sarkar 
Stuti Deka 
S. L  Sarmah 
N. D. Goswami 
Kanti Kumar Biswas 

Received from the executant and accepted 

Advocate. 	 Advocate 

1. 
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Sri K.K. l3iswas, 

Advocate. 

Central Administration Tribunal, 

Guwahati. 

To: 

Sri 
jLaEmmy Advocate, 

CAT/U uwah ati. 

Dear Sir, 

Sub: O.A.No. ----------------------------of 2001 

Sri --J 	--- ----- Applicant/Ptitioner 

vs. 

Union of India and Qrs. 

Respondents/Opposite Parties. 

Kindly acknowledge receipt of the enclosed "Service Copy" for the 

Advocate of the Respondents/OppOSite Parties. 

• 	 With thanks, 	
Yours fhlly, 

/r A 

(K.K.Biswas) ------ --------------2 O O  Dated -. 
	 Advocate, 

CAT/Guwahati. 


